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10.

11.

12.

13.

14.

15.

186.

17.

18.

18.

oo

Particulars to be Examined

Are the documents referred to in (a)
above neatly typed in double space ?

(c)

Has the index of documents been filed and
paging done properly ?

Have the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

Is the matter raised in the application pending
before any Court of law or any other Bench of
Tribunal ?

Are the application/duplicate copy/spare cop-
ies signed ?

Are extra copies of the application with Ann-
eXures filed ?

(a) ldentical with the origninal ?

(b) Def'ective ?

(c) Wanting in Annxures
Nos........

.ieremeenjPages Nos.. ........ ?

Have file size envelopes bearing full add-
resses, of the respondents been filed ? -

Are the
addresses ?

given addresses, the registered

Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

Are the “translations certified to be frue or
supported by an Affidavit affirming that they
are frue ?

Are the facts of the case mentioned in item
No. 6 of the application ?

(a) Concise ?
(b) Under distinct heads ?
(c) Numbered consectively ?

(d) Typed in double space on ene side of the
paper ?

Have the particulars for interim order prayed
for indicated with reasons ?

Whether all the remedies have been exhaused.

2

)

Endorsement as to result of Examination

s -

- =3 No—

— NA

/4'}/)""

3
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Particulars to be examined Endorsement as to result of Examination

1. s the appeal competent ? — T+ —

2. (a) Is the application in the prescribed form? __ w -(. Y M PM)

(b) Is the application in paper book form? __ G —

(c) Have six complete sets of the application __ o ST o~ Ve e &l)
been filed ?

3. (a) Is the appeal in time ?

— we—
(b) f not, by how many days it is beyond
time ?

(c) Has sufficient case for not making the
application in time, been filed ?

4, Has the document of authorisation,Vakalat- .——'% —_— ' i
nama been filed ?

5. s the application accompariied by B.D./Postal-  __ WY~
Order for Rs. 50/- '

6. Has the certified copy/copies of the order (s) e
against which the application is made been
filed ?

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in - e
the application, been filed ?

(b) Have the documents referred to in (a) . P :

above duly attested by a Gazetted Officer
and numberd accordingly ?
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IN THE CENTRAL AD'”NISTPA!IVE TRIBUNAL

ALLAH.-'\DAD'
N TR o

'O-.A':‘.No. 19 - .
W . | 1938(L)

DATE CF DECISION_8-5-89

r- . e

M.I. Ansari _Petitioner

Versus -

® Vihjon 6t India &orﬁe,povqbnts '

= . . Shri VoK-ChaudharYfmwocaTe for the Respondent(s)
CORAM
The Hon 'ble W . G.S‘ Sharl-na" J-oM.

The Hon 'ble Mr, K.J. Raman, A.M.

g/ff. Whether Reporters oi lccel pepers may be allowed
-~ to see the Judgement ;

4\?; To be referred <o the' Lopolter or not ?

Vzél 'Whether their lordships wi: ‘to see the fair
copy of the- Judgement ? : -

7\41 Whether to be circulated to other Benches ?

) #e% ’ }
Dinesh/ B ~

:Sri K.M.ﬁ.-Chak ‘Advocate<for~the‘Pétitioner(s)
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CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH LUCKNOW

oave
Gandhi Bhawan, Lucknow
May 8, 1989
Registration No. O0.A. 219 of 1988(L)

M.I. Ansari ceee Applicant
Vs.
Union or India & ors ... Opp. Parties

Hon' Mr. G.S. Shama, J.M.

Hon. Mro‘ KaJa R@a!l‘ "AJM,

Cm LT

We have heard the learned counsel for
both the parties. The learned counsel for the
applicant states that the applicant has been
granted relief claimed by him in this petition, ‘ -
by the Departmental authorities amicably and he
does not want to press this petition further.
Shri V.K. Chaudhary, learned couﬁsel for the
respondents also supportsthis contention.
This petition has thus, become infructuous

and e@xpressod as not pressed, without any order

s
- éiﬁ>“237jfb7

MEMBER (J)

as to cost,.

(sns)
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In the Central Administrative Tribunal, Circuit Berich,

Lucknows

fR - 00 L)

Mohd.Iliyas Ansari. = —emesesees Applicant
Versus
\Dn}on of India and others. L emememeee—— Respondents
L/ - ' I NDE X
S.No- vescription of documents Page Nos.
relief upon.
1. Application before Hon'ble Central
Administrative Tribunal, Clrcu1t
- Bench at Lucknow. 1 -10
2. Annexure No.1: Voluntary Retirement
dt. 1.7.88. 11
3. a No«.2: Withdrawal of Voluntary
Retirement dt.29.8.88. 12
4. " No.3: Refusal for withdrawal
of Voluntary Retirement
dt.1l.11.88 13

APPLICANT.

For use of Tribunal Office:
Date of filing or

date of receipt

by post.

Registration io.




In the Central Administrative Tribunal,Circuit Bench,

1.
ND&;\“/ ‘55\65:5.
5’ ﬁ{ «
2O T

%

Lucknow-

Mohd.Iliyas Ansari, aged gbout 35 years,
10 months, son of Late hohd.Yasin Ansari, }
resident of Plot :0-13, Pant Nagar Colony,
{Khurram Nagar), Post Offic%é v%aridi Nagar,
Lucknow-

-------- Applicant

Versus

Union of Indis through Secretary,

fiinistry of Informetion and Broad Casting,
Shastri Bhawan, New Delhi-110001.

Principal Accounts Officer, Govt. of India,
Ministry of Information and Broad Casting,
Trophical Building, 'H' Block, Cannaught Place,
New Delhi.

Chief Controller of Accounts,

iiinistry of Information and Broad Casting,

Shastri Bhawan, New Delhi.
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4. Executive Engineer, Govt. of India,

Office of the Executive Engineer (C)

Civil Construction ¥Wing, All India Radio,

Lucknow.

———————— Respondents.

1. Particulars of the gpplicant i-

4

i) Name of applicant

ii) Neme of father

¢ sohd.Iliyas. Ansari.

Late wiohd+«Yasin Ansari.

iii) Besignation and office: Junior Accounts Officer,

in which employed.

iv) Office Address

v) Address of service :

of all notice.

idinistry of Information

and Broad Castings.

¢ Office of the Executive -

Engineer (Civil) Civil -
Construction ¥Wing, All
India Radio, 9-Rani Laxmi
Bai karg, Lucknow.
Plot I\-‘o-lé, Pant Nagar

Colony (Khurran Magar),

) =
Post Office Bharidi Nagar,

Lucknows

2« Address for service : l. Union of Indis through

of the notices.

Secretary, winistry of
Information and sSroad
Casting, Shastri dhawan,

New Delhi-11C01.



2. Principal Accounts Cfficer,
Govt. of India, Ministry of
Information and Broad Casting,
Trophical Building, 'H' Block,

Cannaught Place,New Delhi.

(W

Chief Controller of Accounts,
Ministry of Information and
Broad Casting, Shastri Bhawan,
New Delhi..

4. Executive Engineer, Govit. of
India, Office of the Executi&e
Engineer (C) Civil Construction

Wing, All India Radio, Lucknow-

3. Particulars of the orderi i) No.Lko./18(16)/CCii/74~E~
against which applica~ 1153, ’ |
tion is made- ii) Date 1.11.88.
iii) Order passed by Executive
Engineer (Civil), Govt. of
India, Office of the
Executive Engineer (C),
Civil Construction Wing,
All India Radio,Lucknow,
stating that withdrawl of
notice for retirement has
not been écceeded by the
Chief Controller of
Accounts, iinistry of

Information & Broad

QEEZ§2/7;12/4Z>Z>Z;ZZZ Casting, New Delhi.



iv) Subject in brief :-

i) That the applicant was appointed
firstly in the office of
Account ant General, U.P.Allahabac
in the year 16.4.57 and remained
therein upto 30-9o76f

ii) That the applicant was absorved
in the office of respondents
from 1.10.76 and is now working
therein.

iii) That the date of birth of the
applicant is 7.1.1932 and he
has to work in the office of
respondents uoto 30.1.1991.

iv) That the apolicant warts to
retire from the service of‘
respondents hence he gave a
notice to Principal Account
Officer, respondent no.2 on
»1-7-88 to retire on 1.1.1989.

v) That on 29:8.88 the applicant
does not want to retire from
the éer&ice hence he gave another
letter to respondent nc.2 for
withd;awl of his letter for
retirement.

vi)That on 1.11.88 Executive

Engineer (Civil) sent a letter

Eg%zv/ZZ/zyfiégé%?{é? that Chief Controller of Accounts



Ministry of Information & Broad
Casting, nNew Delhi has not been
acceeded for withdrawl of
retirement.

vii) That the applicant according to
his retirement of his letter
dasted 1.7.88 would retire on
1.1.1989 and before that he could
withdraw his re?irement from
service from respondents. This
has been said by Hon'ble Supreme
court in A.1.3.1978 S.C. 694
Jnion off India etcs Vs. Gopal

Chandra Misra and others.

4. Jurisdiction of : The applicant declazred that the

Tribunal- subject matter of the order against
which he wants redressal is within
the jurisdiction of the Tribunal-:

5. Limitation-. ¢ That the applicant further declares

thaet the application is within the
limitgtion prescribed in Section 21

of the Administrative Tribunal

Act, 1985.

6. Facts of the case: i) That the applicant was appointed

Dirrcidd

in the Office of Accountant General,

U.P.Allahabad in the year 15.4.1957
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ii)

iii)

iv)

V)

vi)

and remained therein upto
30.9.1976.

The apolicant was absorved in the
office of respondents from
1.10.76 and is now working
therein.

That the date of kirth of the
applicant is 7.1.1933 and he has
to work in the office of respon-
dents upto 30.1.1991.

That the applicant wanted to
retire from the service of
respondents hence he gave a notice
to Principal Account Officer,

respondent no«Z2 on 1.7.88 to

retire on 1.1.1989 by Annexure=1l
to this appliéation-

That on 29.8.88 the applicant
does not want to retire from

the service hence he gave another
letter to respondent no.Z by

Annexure Nos.2 +to this application

for withdrawl of his letter for
retirement.

That on 1.11.88 Executive Engineer
(Civil} sent a letter that a

Chief Controller of Account,
Linistry of Information, New Jelhi,
hias not been acceeded to by the

Chief Controller of Accounts,



vii)

N
-

Ministry of Information and Broaa
Casting, New Delhi.

That the applicant before his
vvoluntary retifement on l-l.Sé can
withdraw his'volu;tary retirement.
That in view of Supreme Court of
India taken in thecase of Union of
India etc. Vse Gopal Chandra iiisra
and others, ‘A.-I.R. 1978 5.C. 594
the officer before his retirement
can with=draw the voluntary

retirement.

ix) That voluntary retirement of the

applicant kefore issue of Annexure

No+«2 has not been accepted ner -

thereafter.

7. Details of the remedies: The applicant declares that he

exhausted.

has no remedies to him under

the relevant service rules.

That applicant before his retire-
ment on 1.1.8% by Annexure No.l
wifhdraw his retirement from
service of respondents by letter
dt. 29.8.88 Annexure No.2 which
has been rejected by Chief
Controller of Account, Ministry
of Information and Broad Casting,

New Delhi by Annexure 0.3 dated
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. 2
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8. ilatter not pending: The applicant further declares

with any other that the matter regarding which

- Court. the applicant has been made is not

pending in any Court of Law or any

other authority or any other Bench

"of the Tribunal-:

9. Relief Sought. : In view of the facts mentioned in

varae 6 of the application, the

applicant orays for the following

reliefs -

i) An order or direction may be issued

ii)

to the respondents to accept the
Annexure he.2 and withdraw the
order of the Chief Gbntrdller of

Accounts as mentioned in Annexure

No«3.

An order or direction to-respondents
to treat the services of the
applicant in service of respondent
no«l upto the age of 58 vears and

he should not be retired before

58 years.

Free ceet.



iii) An order or direction to respond-
ents not to except Annexure No.l.
iv} To issue an order or direction
which may be deemed fit cn the
facts mentioned in para & aboves
v) Cost of this application may be

- given to the agpplicant.

10+ Interim order : Pending final decision on the
apolication, the applicant seeks

issue of the following interim order:-

i) That during the pendency of this
application the order contained in

Annexure no.3 may not be enforced.

ii) That during the pendency of this
application the Annexure iNo.l may

not be enforceds

. . i DD
11. Particulars of the : i) No. of Indian On& =
G651 97
postal order in respect Postal Order.
of the application ii) Name of Issuing g% Cogor
: , R Cla
fees. Post Office. L oo
iii) Date of issue 21— 1f- 3§

' of Postal order.

iv) Post Office in ﬁ/@etuj«(vbm!

which payable.
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12. List of £nclosures.: i) Annexure No.l=- Voluntary Retire-
ment dt.1.7.38-

ii) Annexure No.2- Viithdrawl of

voluntary retire-
ment dt.29.8.38.

iii) Annexure No«3- Refusal of with-
drawl of voluntary

retirement dated
1.11.88.

Verification.

I, Mohd.Iliyas Ansari, son of Late Kohd.Yasin Ansari,
aged about 55 years, 10 months, working as Junior Accounts
Officer, resident of Plot No.13, Pant Nagar (Khurram Nagar),

Post OfficeEPharidirNagar, Lucknow, do hereby verify that

the contents of paras | & 8 1l owd 12

are true to my personal knowledge and those of paras

q S ,0

~—— gre true on the basis of

legal advice and that I have not suppressed any material

fact.

Place: Lucknow. /Zziiilﬂz’i=*~i=<>(fz

) APPLICANT.
Date: 22. .11.1988. n ANT
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In the Central Administrative Tribunal, Circuit Bench,

Lucknows
iiohd.Iliyas Ansari. —meme——-fpplicant .
Versus
Jnion of India and others. = =mme—m—-—- Respondents-

_Annexure No.l

To,
The Principal Accounts Officer,
siinistry of Information & Broadcastion,
Shastri Bhawan,
New Delhi. {Through Proper Channel).

Subject: Voluntary Retirement under HR.5%
Rule 48 Pension Rules.

Sir,

As per the provisions laid down under RR36 Rules
48 Pension Rules I opt to retire from Govt. service and
get pensicnary benefits by giving 6 months notice to your
goodself wee.f+ 1.7.1988 onwards. A few particulars
relating to my service are given as under :-

‘l. Date of joining Govi. service - 16.4.57

2. Date of birth - - 7.1.33.

- Sd/- Illegible. 1,7.88
( MI.Ansari )
Junior Accounts Officer
Civil Construction Wing
All India Radio, Lucknow.

Copy for information to :=
1. Chief Engineer (C);CCW; All India Radio,New Delhi.

2. The Superintending Engineer {C) CC.; All India Radio;
Mandi House; iew Delhi.

3+ The PAO; Nm & I & B All India Radio, Lucknows.

Sd/- Illegible.
1.7.88
Junior Accounts Officer.

g True-copy- )
%Eizél/2$1145/4$€9g7 L MR QR iR,

Ayt
22-v)- %%
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In the Central Administrative Tribunal,Circuit BenchjiﬁkAnom

mohd«Iliyas Ansarie L mem———— Applicant
Versus

Union of India and others. = ====——= Respondents

Annexure No.2

To,

The Principal Accounts Officer,
Ministry of Information & Broadcasting,
Government of India,

Shastri Bhawan,

New Delhi.

-

( Through Proper Channel ).
Sir,

In continuation of my six month notice for voluntary
retirement dated 1.7.88 wherein I opted to retire on
1.1.89 1 beg to state that I wish to withdraw the said
notice under certain personal difficulties confronting
me which arose all of sudden.

It is, therefore; requested that the said notice
for voluntary retirement if possible under your discret-

ionary power, ®my may please be tregsted as withdrawn.

Yours faithfully,

( M.I.Ansari )
Junior Accounts Officer (C)

Copy to Superintending Engineer (c) CC¥, AIR, Mandi House
New Delhi.

q - Copy to Pay & Accounts Office, All India

Radio Buildi
Lucknow. 9

Sd/- Illegible.
( M.I.Ansari ).
29.8.88

True-copy.

Koim, N Chok

H-e
N 02?“ 1'-53
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In the Central Administrative Tribunal, Circuit Bench,

Lucknows
Mohd.Iliyas Ansari. = =memees Applicant
Versus.
Union of India and others. = =====—w=- Respondents:

Annexure NOs3

Government of India- .
Office of the Executive Engineer (C)
Civil Construction Wing: All India Radio, Lucknow.

Mo.Lko./18{ 18)/CCi/T4~£/1153. Date: 1.11.38
~Memo.

Shri reIl.Ansari, Junior Account Officer of this
office is hereby informed that his request for withdrawal
of notice has not been acceeded to by the Chief Cbntroller
of Accohnts,Ministry of Information and Broadcasting,

New Delhi.
Sd/~ Illegible.

( J«&K+3inghal )
Executive Engineer (Civil).

Shri .I.Ansari,
Divisional Accountant,

Civil Construction Wing,
All India Radio, Lucknow.

Copy to Shri N.S.Bansal, Accounts Officer {Admin.)

office of the Principal Accounts Officer, Min. of 1 & B,

Shastri Bhawan, ftew Delhi.

Executive Engineer (Civil).

True-copy.
. ha.hx'culiﬂ§g -
-
&grfl‘ g 2
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